b

IN THE CENTRAL ADMINISTRATIVE TRIBUMAL, JAIFUE EENCH, JAIFUR

OA Mo, 264 /1996 Late of cvder: 14.5.1997
1. Chain Singh, working as Manager, Jalpan Grah,.C.T.O., Ajmer.
2. Shanler Zingh, working as Tea Maker, Jalpan Srah, C.T.O.Ajmer
3. Gajendra Singh working as Tea Waiter, Jalpan 3rah, C.T.0., Ajmer
.. Applicarnts
Versus
1. Unicn of India throcuagh Secretary, Ministry of Communicétians, lew
Delhi.
2. Chisf Gzneral Manajer (Telecom)( Jaipur.
3. Telzcom District Manager, Ajmer.
4. Superintendent, C.T.0.,Ajmer.
5. Secretary, Gahakari Jalpan Grah, C.T.O.,Ajmer.

.« Respondents
Mone present for the applicants
Mr. V.S.Gurjar, counssl fov the respondants.
CORAM: , >
Hon'kle Mr. O.F.Sharms, Adminiztrative Meﬁber
Hon'lble Mr. Ratan Fralash, Judicial Member

ORDER

Per Hon'kle Mr. O.Filharma, Administrative Member

-

In this application 8, Chri Chain 3ingh, Shankar Singh and cGajendra

Singh have rrayed that the crder Jdated I5.3.9% (Ann.AS) passed by the

earondents terminating the services of the applicants may b2 Jquashsd and

the aprlicantz may ke treatad az Central Government smployees ag par the

verdict of the Hin'ble Zupremse Court we.e.f. 1.10.91 with all consecuential

benefits.

2. None isv rresent on bkehalf of the applicantz. W2 have he2ard ths
learned ccounsel for the respondsnts and have perused the reply filed by the
respondents.

3. The applicants have claimed to ke emplovees of Telegraph O perative

Canteen Eociety, Ajmer. The learned oounsel £ the veszpondents has



produced befire nz today a oopy of the crder dated 21.5.1997 passed Ly the
Sub Divisicnal Enginssr, office of the 3Seneral Manager Telacom, Ajmer which
shows that the services of the three applicants who have filed this JA have
keen rejularised -n the respective poste held b‘ them w.e.f. 1.10.21. In
this crder it has‘further keen stated that these emplcoyees are entitled to
all those kenefitz which are given to the empl:yees of the Department. The
learned o-ounsel for the respondents adds that copies of thiz crder have
keen delivered to the applicanta concerned which are continuing in service
in view of the interim Jdirecticn issued by the Trikbunal «n 21.6.9%5.

4, In view of this later develcpment, the applicaticn has  Lkecome
infructuous and it is disposed of as having beoome infructucue. Mo crder as

-

to costs. - / :
5. 3 copy of the -rder dated~Z1.5.97 has heen taken con reccrd.

~ (Ratan Pga‘}’:ash) : (0. F.3harma)

Judicial Member Adminiztrative Member




